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DATE OF DECISION A
Wazegrchand ' Petitioner
My Rgga Venkatapna Naik Advocate for the Petitioner(s)
' Versus . ‘

Unicn of India rep. by the SecrstRespondent
Ministry of WHgivway, Raitbhavan, New Vethi & pthars.

Mr OuNo Mopons Advocate for the Respondent(s)

The Hon’ble Mr. NV Krishnan, Administrative Member

The Hon’ble Mr. Maharaj Din, Judiciar Member
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Whether Reporters of local papers may be allowed to see the Judgement ?

1
2. To be referred to the Reporter or not ? 7 _ ,

3. Whether their Lordships wish to see the fair copy of the Judgement ? /~
4. Whether it needs to be circulated to other Benches of the Tribunal 2>

JUDEMENT

Shrj NU'Kvishnﬁn; A M

This Rgvieu App1ication has Been fived by the originan
gppiicant to rev;eu the eorder deated 28.2.91a The Hon'bie
Chairman, Centrat Acministrative Tribuna' has directed vide
erder dated B8.7.91 - tﬁat<this review apptication be dispused
ef by the Bench which pagsed the origina order.
2. Ve have carefuily perveed the R.A, and ue ere of ths
vigw that it can be disposed of by circuvation.
3 _ The applicant hes urged F%ua grounds in support of

the revisw application. OGrounds 1 to IV revate to payment of

nrst s TR P ! -t . .
gratuity and Sround Y revates to demiat gf Comp’im&ntary Pass
w
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The review is sought to declare (1) that the applicant
is entitled For»ons set of Complimentary Pass and (1i)
that he is entitied to retain Juarter No.218% tir the
date of payment of gra£uity‘uith 12 per_pent intersst
Froﬁ the date of retifsment from 31.3.89,ana (i1i) that
he is tviable to pay .normal rate of rent tiv? that date.
4 In the original appwicaticn; the appiicant has
net claimed any retief in régard-ta paymept of death-
cum=- retireﬁant gratuity. Theraﬁprg, the grounds I to IV
have no re’jevance for revieu.
| ' stoppiné of
5 Ag far as Grgund-V revating to/lomp?imentary
Passes, we have already quashed that pcrtiov of the
impugned order dated m4.12.§2 vide‘pa;atJS'gf our order.
6 ~Regarding the second retisf QGUth in this

. /‘ , . .
R,A. vide para 4 supra - these have been Furry deatt

with in the gsrders

‘ . \ .
7 Ne grounds have been shoun te require a review.

B In the circumstances, we find no merit in this

R,A, It is accordingly dismisseds (JEEZJL/””
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(mahéraﬁ 6in)J . ‘ . NV Krishnan)
Judiciat Member Administrative Member



